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When the matter was taken up for hearing, it was brought to the notice of this Court
by
the | earned counsel for the appellants that the appellants have sent a letter to the Secreta
ry,
Nati onal Legal Services Authority (NALSA), Jam Nagar House, New Del hi with a copy of the
same to the Registry of this Court that the appellants are desirous to refer their appeal to
Lok

Adal at, Del hi for consideration of settlement through Lok Adalat. |In that view of the matte
r, we

refer this appeal to the appropriate Lok Adal at at Delhi. Al the necessary records be sent
to

Secretary, National Legal Services Authority (NALSA), Jam Nagar House, New Del hi.

A copy of this order be sent to the Secretary, National Legal Services Authority (NA
LSA),
Jam Nagar House, New Del hi for information and necessary action

The appeal is disposed of ‘accordingly.

There shall be no order as to costs.




